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AHMEDABAD BENCH

0.4, NO. /345/71
EANO-

Ismail Kasam

DATE OF DECISION

Mr.B.8.G0uia

24=-1-1996

_ Petitioner

Advocate for the Petitioner (s)

Versus

Union of India & orse

MreeMeVin

~_Respondent

Advocate for the Respondent (s)

CORAM

The Hon’ble Mr, Ve.Radhakrishnaa

The Hon’ble Mr.

JUDGMERT

Mamber (A)

1. Whether Reporters of Local papers may be allowed to see the Judgment ?

2. To be referred to the Reporter or not ?

8. Whether their Lordships wish to see the fair copy of the Judgment ? ‘

4. Whether it needs to be circulated to other Benches of the Tribunal ? /



2
Shri Ismail Kasam
Near Pwl's Office,
Western Railway,
Porbandar. applicant.
advocate Mr. Be.B. Geogia

Versus

1. Unien of India 1
Owing and Representing
western Railway
Through
General Manager
western Railway
Churchgate Bombay .

2. Divisienal Railway Manager
western Railway
Bhavnagar Divisioen
Bhavnagar Para. Respeondents,

Advocate Mre oo ReM, Min

ORAL ORDER

in Dates 24-1-1996.

O.A. 345 ef 1991.

Per Hon'ble Shri V. Radhakrishnan Member (&)

Mr. Gegia is not present. Mr. Vin learned ceunsel
for the respendent is present. The applicant has ceme BD itin

.this application with the fellewing reliefss

A) The respements may please be directed|to
fix the pension finally and pay thim ail
the retirement benefits includifg DCRG
cemmutation pensien, leave salary etc,
on the basis of last pay he weuld have
drawn .n 1-12-1986 in the revised scales
of pay i.e. Rs. 750-940 along with interest
at ldw Fess for the ameunt withheld. He
may alse be paid other dues such as |
arrears of payment eon acceunt of the |
fixation of hiégdy in the revised l

n scales of pay forthwith. i




B. Any other better relief/reliefs as
deemed just and preper by this
Honourable Tribunal leeking to the
nature of the case may alse please
be granted te the applicant.

C. Cost of the petitien may alse| be
awarded te the applicant frem the
respondentse.

s As per the reply submitted by the respendents
the final fixation of pension of the applicant ceould
only be done after the Railway Beard decides the guestien
regarding his continuance in service freom 1-2-1986 te
2-12-1986. At present it is not knewn as to whether any
decisien in the matter is taken. Hewever as the matter
has been hanging fire for:?umber ®f years the Railway
Beard is directed te decide the matter within a perxied
@f three menths frem the Jate of receipt ¢f a cepy of
this order and to intimate the applicant within twe
weeks thercafter. The applicant shall have liberty te
take legal course of actioun available t® him in case he
is aggrieved by the decision taken by the Railway Board.
Oesre stands dispesed of with the abeve directions. Ne

order as to ceostse.

{V. Radhakrishnan)
Member (&)

*AS e
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1\\‘ M.A.St. 385/9‘ in QSA«- 345/91

B

Date Office Report ORDER
1 /

4

31e7.%6 leave nete filed sy Mr. Gegia. Adjeurned
teo 13.8.%6. Office objections may e remeved
be fore that date,

{V.Radhakrishnan)
Member(A)
viCe
.3/8/96

Mehoste3385/96

Adjourned to 28/3/96 for
Ooffice dbjections,

Emoval of

(VeRadha krishnan)
' Id@"a‘iber (&)

Wi sshe

/’ f ] ;i i
f /

28,8;96  " " Leave note filed by Mr. Vine
= Adjourned to 11.%1796. » ‘

(T e +Bhat) | (ReRamamocrthy)
Mainbeyr J) Merber (8)

vEgse

11.9.9. Mr. Gegia is net present when thé'matter\

i

called out. Ai_jezurned te 17.9.199%.

(KeRamamoeorthy)
Memeer (A)




Date Office Report ORDER
17/9/96 Leave note f£iled by HMr.Gogla. Adjourned
to 24/9/96 .
(KeRamamoorthy)
Mgmber (A)
sshe
2449494 oA oSte 385/96

lMre.Gogila is noct present, Hr.vin
A copq of 4V

states that §He ieAs has been senf directly
+to the counsel for the applicant., Accordingly,
the objection may be deleted and MeAe may be
given regular number, In view of the fact
that the (.inree monihs time askeld for in
L B e :
the MeAs BT already wei Over on 5.8,26,

Newee, Mere 18 dispused Of as Lecome

infruactususe

(VeRadhakrishnan)
Membaer (A)

ssh#*
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'y
‘A' M.A.St. 385/96 in 0.A. 345/91
D‘ire ‘ Office Report ORDER
31.7.96 leave nete filed by Mr. Gegia. Adjeurned
te 13.8.96. Office ebjections may be removed
be fore :that date. )
NG
#£ \Jj
(v.RrRadhakrishnan)
Member (A)
vtc.
13/8/96¢ MJAeste385/96
Adjourned to 28/8/96 for removal of
office dbjections.
~
/ WL
(VeRadhakrishnan)
Member (A)
ssh* -
i
28.8.%8 ‘Leave note filed by Mre. Vin.
Adjourned to 11+9.1596. |
jll, f / \jl
M |
_ {r.N.Bhat) (KeRamamoorthy)
lember (J) Member (&)
VECe
11.9.96 Mr. Geogia is net present when the matter

w7

called out. aAdjourned te 17.9.19%.

J)

; (KeRamameorthy)
Memise r (A)

vte .




)

o

Date Office Report ORDER 4 k‘\
17/9/96 Leave note filed by Mr.Gogia. Adjourned
(KeRamamoorthy)
Mgmber (A)
ssh#®
24.9'?6 240305t3385£96

e oo o oo oo

Mrl.Gogia is not present, Mr.vVin

'S Y
states that the M.As. has been senh:directly
to the counsel for the applicant. Accordingly,
the objection may be Jdeleted and M.A+ may be
given regular number. In view of the fact
that the three months time asked for in

o

the M.A. ps@already bee=m over on 9.8.96)

Hemwe, M.A. is disposed of as become

. infruactuous.
(VeRadhakrishnan)
Member (A)
ssh#®




